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particulars to be examined Endorgement as to resylt of examimation

T~

1.  Is the appeal competent ?

2.. a) Is the application in the . |
‘ . prescribed form 77 _3PJ/£ L |
b)., Is the’ appllcatlon ln paper ' zfz%& o L y
book faorm ? : ‘ N - |

c) . Have six oomplefe sets of the
application been fiked ?

3. a) Is the.appeal in time 7

H) 1f not; by how many days it N A R
is beyond time? . cot

¢) Has suffieient case for not”

making the application in tlme,'
been filed?

4.. . Has the dooument of authorisatior/
Vakalatnama been.filed 7

5. Is the appllcatlon accompanled by
8.0,/Postal Order for Rs,50/-

6, - Has the certified copy/copies -
“of the order(s) against which the
‘application,is made been filed?

Te a) Have the copies of the _ ’

, documents/ relied upon by the é})b*
applicant and mentioned in the
application, been filed 7 . S

7
7

B)  Have the documents referred
‘ to in (a) above duly attested
by a Gazetted {fficer and
" numbered accordingly ?

c) Are the documents referred
to in (a) above neatly typed
in double sapce ?

6.- Has the index:of documenits been
: filed and pageing done properly 7

5; “Have the chronological details
' of representation made and the
out come of such representation
- been indicated in the ‘application?

10.. 1Is the matter raised in the appll— , _
: cation.pending bsfore any eourt- of N2
Law or any other Bench of Tribunal?.
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particularsf;u be Examined . Endorsement as to result of examination

11, Are the application/duplicate _ , L
COpM/og are © pi s siygned 7 j; ) . o _

12, Are extra COplQS of the uppllcathm
with Anncrur: Ll d 9 . . AN

a) IdCPtha+ \*th bhb Grlglnal
b) Defootive ? ‘ . X
c) uant%ng in Anncxures ‘

Nos.. ____pageshes %
o7 Have the filu size envelopes . : _
bearing full addrosscs of the v ’

nospt nou"ts beer filed 7

14, Arc tne given address the : ﬂAJ? ~ ‘ o .
: registorod address 7 ) a SR

15, Do tHe names of the parties S
' stated in the copies tally with™ ?)Qb _ .
these indicated in the appli~ = = '
cation ? .
' LA, arc the transiations certified . — ) ' o S
ﬁ.‘ . . - .- .
‘ to be tuzc or supported by an
Afiidayit Jfflrmlng that they .

aro-toueo ?
17. Are the facts.of the case

et . . A
mertioncd in item no, 6 of the y/-b
angiicacion ? ’

v ‘2) Coreisp Ve L : C ‘ ‘ v |
b ~Undov disti et heads 7 .

cy NunLo?Bd COHSOCthuly m

- d) Typed in double space on'one = . - - . - | . I ’ o
'sidc of the paper 7

(’

16. Havé the particulars for interim ;ﬁ&é) o | ‘ o N
. arder praycd for lndlcated mlth o ' )
~ rcasons ? _ : ‘ )

19,  whether all the rcmodles have’ 7/
: buen exhausted, -

dnssh/ o » T z
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Hoh'ble Mr. V.K. Seth =heMe
Hon' ble Mrs D.C. Varma =J.M,

OJQ/ 17=8-05

None for appiicant.
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CENTRAL ADMINISTRATIVE TRIBUNAL,'LUCKNOW BENCH
Lucknow this the 8th day of may, 1996.
O.A. No. 247/90 ,
HON. MR. JUSTICE B.C. SAKSENA, V.C.

HON. MR. V.K. SETH, MEMBER(A)

Rajendra Prasad aged about 20 yeéars son of Sri Behari

Lal resident of village Manapur Hamlet of .Umrapur

District Hardoi.

jApplicant.
\ By Advocate None.
Vefsué

1.  Union of India through Ministry of Communication
through its'New Delhi. |
2. Superintending of Post offices, Hardoi.
3. Assistant Superintendent of Post Offices-sub
bivisipnal Sandila Hardoi.
4. Sub Divisional Inspector (Central) Post Office,

- hardoi.

Respondents.

By Advocate Km. Asha Chaudhari.

O R D E R(ORAL() .

HON. MR. JUSTICE B.C. SAKSENA, V.C.

No one responded on behalf 6f the applicant when
the case was called out. We have heard the learned
“counsel for the respondents Km. Asha Chaudhari andhave
been taken through the pleadings.
2. The applicant was by an order dated 15.6.89
(Annexure-1) was approved. for appointment as a
Substitute E.D. Runner. One Ravindra Kumar, E.D.A
Sursa, Hardoi, on his request was ordered to join as
E.D.A. -and the applicant was offered viéé said

Shri Ravindra kumar on his own liability to work as a

hY
Substitute. .
3. In . the Counter Affidavit-.it has been indicated

‘ \ :
. .




- | | ST
i that one Shri Awdhesh Narain Dixit was involved in a
criminal case of having allegedly murdered his daugher
k - in law for payment of ddwry. He was convicted and
v . sehgenced with iﬁpriéonment of five years.
1 Consequently,v the servicesv of Shrii'Avdhésh Narain
| Dixit were terminated.‘The said Shri Avdhesh Narain
Dixit - filed O0.A. 211/88 against ‘the order of
L termination and by a judgmend rendered inthe said 0.A.
" the termination order dated 5.6.1987 was quashed and
@ ,.it‘was left to}the competent autﬁorfty to re-examine
| the case and pass a fresh order with respect to the
| ] conduct of the applicant which had ‘led +to his
conviction in accordance with law. In the Counter
Affidavit; it has further been explained Ithat' Shri
W - Avdhesh narain Dixit was giveﬁ an opportunity to
i ' 'explain his conduct. 1In his representation he could
not. explain his clear position' which 'led tohis
‘ conviction and as such he was removed from service by
E an ofder dated 29.8.89.
! 4. Agéinst this érder of removal the said Sﬁri
| Avdhesh Narain Dixit filed anothérlo.A. No. 269/89.
° " This O.A. was allowed and the ofdef was quashed. Shri
Avdhésh Narain Dixit was reinstated in service and he
o - took over the charge on 29.éi90; On his taking over
chérg@ ;+ since the applicant was merely a substitute
: for Shri Ravindra Kumar, was discharged from service.
; 5. The only ground taken éo challenge the order is
‘that the épplicant had put in more ﬁhan 240 déys and
e the ordér. of dischargé " had been passed without

compliance with section 25;F of the Industrial

Disputes Act. In the Counter Affidvit this plea has

bé% countered and it has been averred that since = the

applicant"was merely a substitute and was not ar




\>
-3 ‘ .
employee of the Postal Department, he will not be
governed by the provisions of Industrial Disputes Act.
We find force inthis submission. No other point has
beén raised. The O.A. is therfore, dismissed. No
costs. ‘ ,
o ' NT NP
L\ | - -~
MEMBER (A )

VICE CHAIRMAN
Lucknow;Dated:8.5.96

Shakeel/
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IN THE HON'BLE CEN.RAL ADMINISTRATIVE TJIBUNAL,

ADD ITIONAL BENCH ALLAHABAD, .
CIRCU LT BENCH AT LUCKNOW.

e 0. A, N0.521177 of 1990 (L).

R

Rajendra Pragad.

Versus.

Union of India and others.

. .Applic anto

. OReSpo ndents.

INDEZX,

SL. NO. _ PAITICULARS OF PAPERS PAGE NG.
1. Claim Petition. '_ 1 to 6,

a A ‘%{L__,_.____ nooeeyerte !

3 2.  Copy of appointment order. 7

2 S_&‘ﬂ |

sw 5. Apnexure No. 2,
y/s)l& ‘ Copy of pursuance of appointment 8
' )
Vi _Ggseore pv. 9 '

Capy of enrder 4. 22.6~89.

Annexure No.
Copy of order,

Apnesune No-. 5, i

vakalatna:ﬂao
»
3 )
Lucknow dated s WM
(G.g.Sikaryar)

‘dJuly  ,1990.

:  Advocate.

Counsel for the Applicant.

B



- IV THE HON'BIE CENTRAL ADMINISTGAT.VE TAIDuNAL
i;\iT v ~
L  ADDIT.ONAL BENCH ALLABABAD,

- CIRCU IT BENCH AT LUCKIOW.

‘ - o \ \ - Ceutral Administrative Tribussd
’ ‘ ’ » o ' . (}irCUit wetC L LCLBOW \q ’
- | | : " : _ - ' Date of Finog -~ \ 3 .
: ) : f " Pate of Receipt b“ F -
: . ) \ . , ' ) . 7' ) -

Poguty Re istrar(J)
=L

Rajendra prasad aged about DO years son of Sri Behari Lal

.Resident of Village Mannapur Hamlet of umrapur Distric t

. Hardo'i'. o eee ‘ eee XX Applicant.
’ Versus.
T o | 1. Union of India Min'istrary'o_f cqmznuxjication Through its
"). : , New Delhi.

2. S{uprin’me'nding of post of\fices-Hardo'i. '

3. Assistant"Suprintende-nt-o'f post office-Sub-Bivisianal

t

Sandila Hardoi.

A

1

4. Sub-Divisional Inspecter (Central)Post Office, Hardoi.

ese ese Respondent.

DETAILS OF APPLICATION -

1 ; Particulars of the order against

c\ - wheih the application is made H

That the application is made

o".
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-

against the order iewo No. A/Sursa/87-88 dated at Hardoi

the 20.6.50 (AnnexurerV) Pagsed by respondent no. 4,

hierethereby termining the services of apnlicant.

2. JQISDICTION OF THE ¥ENET: IBUNAL -

That the applicant declares that
‘the subject matter of the order azainst which redressal
'_;s‘pla;ﬁed by the applicant is within the Jurisdiction

0% this Fon'ble Tribunal.

Fe it ;

3., ALLTALIOK.

_That the applicant further
,ﬂ§£8£ﬁ£%§ﬁgé%§¢ﬁ@e*%Rﬁiéaﬁﬁéqnﬂis*wiﬁh”in,the limitation
. prescribed under sectionm 21 of the Administrasive

Triunal 4ct 1985.

4, FACTS OF THY CASE-:
(a) '~ That the applicant was appoint
as Extra Departmental Runmer on 15.6.89, by respondent n

4 at Branch Post offiece Sursa Distt. Hardoi. The copy

- 0of appointment order is being filed herewith as Annexure

ho. I, to this application.
Ap) That the applicant was given

charge at vranch Post Otrice Sursa District Hardoi on 21



e

ﬁ\sg S

21.6.,89 in purguance of appointment order No. B/arrange-

.
ment 89 dated 15.6.89 by Ravipndra Kumar, 4 copy of whch

is being anpexed as Annexwe No. Il to this application.

éc) | | That it was also certified by

" regpordentno. 4, that deposited money of applicant as

gecurity has heen sent to Sursa to Hardoi on 16.2.90, and
applicant is regularly workiﬁg after the charge in pursua
nce of order memo No. B/arrengement/89, ﬁated 15 .6.89.

A copy of the said order is being annexed as Amnexure No

- 1il is to this app‘licati.op.

(a) / That applicant since after his

appointment i.e. from'15.6.1990 has béen regularly
working as Z.D.A. {Rupner at Post Office(B) Sursa) and
has worked continuing worked for more them 240 day duri
fhe year.

(e) | That Opposite Parties are mot
allowing tne;applicant,to workvwith.effect from 23.6.9

and the applicant is also being mot paid the ernolumen

without reason.

(2) | That the applic ant has beeﬁ
-sed to state that Post and Telegraph department is c
coverd by Expression ;Inddemry ‘used in Industial

Dispute Act and as such the aygxilapplicént being a '
Worker' with the frame work Expression under Indugtri

Dispute A, tand has been illegally retirenched i.e.



¢ : ‘
8

- terminated in breach of setion 25 F, of Industrial

Dispute Act byopposite parties and is being not allowed

; t0 work. ,
(g) | That the applicant with effect
& | from is not being allowed 4o work by Ops. 23.6.90 withou

giving written order or serving him any type of order or
> S notice and applicant approached respondents personally
seoral time during th:is period but was not heard so

applicant is being preferred before this Hon'ple Tribuna’

(n) That in view of above facts and
circumstahces the interference of this Ihn'ble Tr ibunal

is very necessary. ~

6. Grounds for Relief with legzal ﬁemedies_ ‘-
» { - : o That the applic ant being aggri-

eved of the illegally oral dated 23.6.90 passed by respo.
ndent No. 5 whereby terminaiing the services of applican
witmout giving applicant of hearing or information and i
in breach of S.25 F, of Industrial Dispute Act the applie
cant is seeking relief (é) amongst other on the
following i~

<G ROUND S;-

1. Because the oral order refusing

appldcant to work terminating her mimxe dated 23.6.90

Q§E{$§;E¥EVGZ“
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)

serviee arbitrary unjust illegal and without jurisdiction

sxnf and lia&ble to be guashed.
/ H

2. Because applicant can not be tera

-ivation without g,':iving Opportun_ing of hearing as well as

without complying with S. 25F, of Indistrial Dispute Act
3. Because the termina.. of applican
'is out come of repondents.
6. s-Details of Regedies Eghaugted:-

1
|

| That the applic it declares that
he has availed all the remedies available to him under
the relevent departzéental reules, the representation

subanitted by the ap.p\:,ylicant have not been given due conside~
ration and respondenlj;t no. 4, refused to hear the applicamt

Hence no other xemeGSI is available except to approach

before thisHon'ble Tf‘ibunal .

i-Matter not iprevious.ly filed or pending with any

Other Courti-

That the applicant declares that
he has not previously filed any applic stion writ petition
or suit regarding the matter in which this application has

been made before any other Bench of this tribunal nor

any such appledication application, Writ Petition or suit

pending before any of them .
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L’. e S | | .
8. . "' tfiﬁeliggk(g)'Snghfzi
. Ig view ofytﬁe:facts menti;hed i
para 4 of the applieationihﬁefapplicégt submits and prays
“%. | o i. | gffo; the.followiﬁg,relief(sj.

(a) | That. the Fon'ble Tribunal may
"gracioudly be pleased;to'allow the application quashing
written eradorder of terminating if any to aswell as to k
hold oral order dated 23.6.90 to be illegal and to direct
h ' '. /"JM ~\‘ A ../~
the  respondents to reinstate ... the applicant im service

as before and~pay‘him salary,

J

~ ‘ | o (p). ~ That the Hoyn'ble Tribunal may
- ' . o SRR o -
3 further be pleased to allow the cost of the petition.
g S ﬁc)‘ ' That. any o ther relief or reliefs.

rwhdchvthe'an'ble'Tribunal-may deem fit and proper in the

circumstances of the case be also awarded to the applicantl

' és.against the respondent. I ,

) , /

9, - iﬁterim Order if aﬁyﬁPrayed for i=

N
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That "gpe'nd’ing final decision of the

“applic ation the Hon'ble Tribunal may graciously be
gshased to direct the respondnts to pay the salary and
_other dues and benefits arising out of the post of the ¢

%

applicant from 28. 6. 90.
|
10. NIL, |
1. A postal order Serial No.

1

dated J’.ssmed{fro,mf1;1‘2!3w post offices

1
i

e

is enclosed herewith as Court fee.
12, Ligt of Bnelosoers.
Annexure No. A-I, A-II, A-III, A~DE, AV

i
i
l

o | | .
Lucknow dated:i:~ s{%\v‘% SRS\
July$1,1990. . . Applicant.

I, Rajendra Prasad aged -about 20 ys.son of Sri
Behari Lal hereby verlfy that thex cantents of paras 1,

to 4 & 6 to 11 are trae to my persopal knowledge and
> . the contents if para 5 on legal advice which I believed
( to be trueand that I, have not supporesged any

’ matarial fact., } ' - \(\B\“& 3{\\(
o | ‘ Applicant.
lacknow datedi- ,
July 2 ,1990.
_ Identifjved‘ Shri Rajeddra Prasad who has

signed before Me. l

| | _ o g?@@m

I (GoSoSlkaﬁﬁar) ;

Agvocate.
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e ~mmeRe THE CSITTAL ADUI ICT ATIVE TPITUIAL
.é.;j,‘-' CTTSUIT 7oisl, LIBKN
" # 2. 047 of 1990 (L)
s
Rzjendra Frasad ... Applicent
JJ : ' ~Ve rsus=

nion of Indiz and athers .. Oprosite parties

: : - COU'"““ ATEIDAYIT QF TEIALE AF OPMNOTTE TARTTEC,

e

years, son‘nf ,éﬁk’ﬁ Neelioy

2t present pnsted as T ok
' 0fficer {Central)) Post office, Hardm
lur- Kﬁ?’ﬁlk?ﬂykxkvxy, llardoi do herzhr solemly affirm ;

e/r“.e\ . . O ' 34
25\ A 1. That ths denment is nosted as Surdgxy

D

[P gl 17 3 . . : . ¥
Post OleCGSS Hardoa is ths ODP‘_OS:L‘te part‘;r no,” in th

anove nnted epnlication and he has 2en authorised to

file this cowmter affidavit on “ehalf of all the

oprosite parties,

2. Tha+ the daponent has rezd and wncderstond the
contants of the apnlication end tﬁx he is fully
conversant with thy facts of the case as vell as the

factsldcpnsed to h2rein wnder in reply thereof.

That "e%ora civino narawvise comments it is

vt the cage as detailed melow:

, ) () Tht one Shri Avadesh Marsin Dixit SDR. “uren

Herdoi was invalved in a criminal charas »f the murdnrr

1

‘Uﬁﬁxﬂfflﬁyq Sub Divisimal

. | y
, and state as wnder:- ,
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I, W‘/M aqed a"“)QUt' 48%
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of his daughter in~law for demand ~f dowry. ?h wa
convicted by the court and wes pinished for tha offance
wndar sect ion ~06 TIC with an lmprisonment of 5 ysars

.

Consequently the sexvices of Shri Awadhesh N:

o
H
o
| Y
3
[
‘J.
-
Ite
le o

EDR Suras UHardoi was terminated wnder Rule.?7 of EDA

(Conduct and Services) Rules

Kutupapur dated %.6,1987.

—
o
e

That Shri Revendrs Kumar, Son of Behari Lal
Resident of village Mannapurwa post Sursz, Hardoi was

:2d 2s FDR Sursa, Hardoi vide Femo Mo, A’Sursz/a7 dzted

{c) That Shri Revindre Kumar EDR, Sursa , Hardoi offe

nis substitute Shri Rajen K Prasad, his |

LD

]_I-
[
e
O
+
o3
D
H
(.—f"
D

work as EDR Sursa (Hardoi) on his own r2sponsil
applied to allow him to work on the vacant post of ZDIE
Faridapur (Hardoi) till the rsgular aprointment is made

of EDLP Faridapur Hardoi., 5Shri Ravindrakumar was allow

D
Q.

to work as EDIHF, Faridapur Hardoi and Shri Rsjendra Prasszd

the susstitute offzred by bim wvas aprroved on the clear
ding that the substitute may be discharaed by

cpointing authority at any time wit sut ascigning

4

»
4

at during the ahove arrangemsnt Shri Awadesh Narain

Sursa Hardoi has filed the case at CAT Allahaba

% mder Registration Nn,0A No,211/82 . The order of

ion femo dated £.621987 was cueshed by Vice
CAT, Lucknow Bench, ‘The cowt has also allowed the

authority to re-examine the case and pass a3 fxesh
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. Shri A, Dix

hads

t

RDR %ures Ferdol which hes led tn his convictinn

(G\ Th=t in sursuence of the aforesaid ‘udrge-

o

Shri Avadhzsh Narain Dixit ves given an onnortwnity

: . . / . s
to explain his conduct 'conviction, Thr show-cause

nntice yvas delivared to Thri Awa€beshiﬂarain Dixit

his clear rosition which 1ad him to cnvicti

and
such he was rewoved vide lemo !lo, Afcurf ‘6788
dated 29,.8.1989 a2c he waos fowund to i d his

ule

(£) Shri Awadhash Marein Dixit FDD “ursa Yardoi he

VA

acain filed the casz at CTAT Lucknnar “ench wnder

. ! 5
Registratim Mo, CA%60780 (B} , The order of reroval

udaewent delivered Dy

Bench datad 2%,5.20 case QA o,

T

sh Marein Digit TD% Sursa

put tack duty as I0FE Surse
P
)(“\L"
Hardoi vide lemo o.A/Sms ‘07-32 dated 20,6.90,

and Shri Rajen’ra Prasad purely a sudstitute

Shri Mwadhesh Merain Diyit assuned charge on 72.6, 208
%

T

!
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provided "y “hri Ravendra Yumar newlr apnointed as

{

DR Sursz Hardoi was autometicall: renlaced o

4. That the contents of para 1 to 2 of the
applicati-n needs no comments,

hat in reply to the c~ntents of para 4{a)
of the aprlicatim it is submitted that the anplicant
vias offerad pur-ly a sutstitute to arrange for work
vide Shri Bavindrs Kumar EDP Sursa Fardoi vho was

allowed to work as EDI'P Faridavur Hardoi ee as per his

anplication deted 14.6.198%, The appointinc autiarity

o
s}
W
Q
=
T
‘—-l.
]
[s}]

nrrove the engacement of substitute for the
rurpose of dravinn the allowancas only to the surstitute

nrovided hv Shri Pavindre Fumar,

6. That the cmtents of pars 4(b) of the 2prli-
eds

catinon nee

no comments,

~ - b
Thet the cmtents of rzre 4{d) of the

are. incarr-ct as 3tated, henca daniad

b4
lv it is subritt~d that the z2prlicant vas
surstitute v Shri Tavindre Vumar rsoular
to arrence Tor rtis vork The rulases for 240 dsg

e
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ot

I
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Lhe aD':\/licanf 4\:}“'115 iS a SU’V‘JS- ivtu'te and ng-t o
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D
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e

haread at the will of the arrroving

\ authority at eny time in acrordence vith the

A NAC

relevant Fules ~f the postal department,

) That the contents of pars 4(e) of the

application need nn comments.

10, That the contents of pzre 4(f) of the

dpplicetion are incorrect as stated, hence denied
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11. That the contents of pars 4{q) of the

>rlication 4% are incorrect as steted, hence
A denied and in reply it is submitted that in

purzusnce of Jjudgement delivared by Hen':le CAT

Lucknov Rench datad 725.5,1990C in QA W, 289 of 1289

Shri Awadhesh Narain Dixit ZD0 Sursa iardoi was

ordared to put hack duty as EDR Sursa Hardoi who

'éﬂa assumed charce on 22.6,1990 and the apnlicant was
/;\1 ".

52, That the contents of rara 4(h) of the

application nesds no comments,

12, That the cmtents of para 5(1 to 3) of the

application ixgx ers incorract as ~teted, hence

denied an’ in reply it is suhimittad that the

Ll
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14, That th: contents of parz 6 and 7 of the
applicetion needs no comvent,

4 15, ‘That the contents of pare,BLa} of the
applicetion are incorract as stated

,,hence deniec

end in reply it is submitted that the reoly given ar

16. That the contents of para 8(b2c) of

o

ha

application needs no coments,

17, - That ths cmtents of para 8 of the

omments
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18. That th: contents of vare 1C and 11 of &

4 the applicatio needs no comrent,

Oﬂ 12, That the reliefs sought by theapnlicant

view of the facts and circumstances

1
, the annlicetion filed hy the aprlicant f
liable to he disrissed with costs to the j

ey

osite partiss.

sfporent
i

Lucknaw,

Dated: () (» v/

N
)
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Verificatim,

'

I, the ahove named devonent do hereby verify

that the contents of para 1 to 2 of the affidavit

are true to my personal Inovledae, thnsa of

Parzcravhs 3 to 18 of the affidavit are bslisved

and office records and those of rvaragraphs 19 & 20

Luc'n o
Datad: 8//'7/

I identi®x the devmnent who

hzs sioned bafore me and is 2lso

parsonally knovn to me,

7y ris .
l Wi, AL b I‘l

Addl Standln” ;ozn sel for Central Govt
(Cotnsel f eg)

satisfiad myeelf he examinino

S - PP, 5 e
hat he winde-stands the contents

~r
T

fidavit vhich have hsen read aver and

Q
b

ot

)

B9

e

«n
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ST BEFORE THE CENTR AL -ADMINISTRATIVE T4IBUNAL

| | CARCULT BENCH: LUCKNOW.- .

0. A, NO . 247 of 1990(L).
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S 2P
Rajendra Prasad "‘ Applic anﬁ.
- Versus.
Union of India and others. Opp. Parties.
: | | I
REJOINDER AFFIDAVIT ON BEHALF OF GRBUSETE RXXE
THE PEPITIONER., = S ‘
¥“< Ce o ‘
X ' L, Rajendra Prasad aged about 21 years son of Sti

Behari Lal Resident of Village Mannapur Hamlet of Umrapur

District Hardoi, do hereby solemnly attirm and state os

under ¢~

T

1. That the deponent i& the applicant in the
above case & is well conversant with the facts of the case

and deposed in‘ the claim petition as well as hereinat ter ;=

2. . That the deponent has got the counter

afiidavit read with and explained and haé understood the

same.

3., That para 1, 2, 4, 6, 9, 12, 14, 16, 17, 18,

-




“ Vacancy a substitute as per own allegation

of the counter atfidavi't of opposite parties need no

comment.

‘ 4”83/4
4, That as regards the allegations ot para 5,0%

ﬂ"’v

the aliegatioms of sub paras '4' ''d 'e“dg“g‘ ‘are denied

for want of krnowledge and proof.

! i

| : I v
5 That as regards the allegations of para 3

o}'/the counter arridavit said allegations need no comment.

e

6. That as regards sub para 'c¢' of para 3 amd
para 5 ot the counter attidavit it may bestated that

Ravingra Kumar E.D.&, Bursa having been appointed as

~ E.D.M.P. at Faridpur Hardoi in clear and vacant post tor

-an indetnite period, the applicant pétitioner was given as

ED A, appointment in clear vacancy and not in leave

wp%/.’é‘ .
.para 3'c' of the

counter aftidavit the rmvacancy was caused by and an
accolunt of Ravipdra Kumar (E.D.R. Sursa) appointment as
E.D.M.P, Faridpur Hardoi for in-derinite period as per
Annexure No. 2 to the Claim Petition as well and so the
petitioner deponent's appointment was in clear vacancy at
Sursa. It may turther be stated that as per annéxure 3 fo
the Claim Petition the security was i’ixrnished by deponent

and s'ent to H.P.0. Hardoi on 16.2.1990 by E.D.P.M. Sursa.

~

The Petitioner has further been advised that discharge wwtt
without assigning reason is negation of doctrine ot
equality under Article 14 or the constitution as such ag

termm as void.



It is as such denied that petitioner deponent has
been a pure substitute.
7 That deponent denied the allegations of
45 o para 7 as draited and deponent petitiongr re-itariated the

allegations ot para 4 ‘e' ot the Clairm Petition.

P
E . ) d/ ‘.
- 8. o That the petitioneX¥ deponent denies the
. | | -
correctness ot allegations ot para/10 and 15 of the

counter affidavit as drafted and re-~itariates as adviged, %

E the allegations of para 4\d) of the claim petition.

9., . That the deponent does not admit the
correctness of para ii of counter atfidavit.
10. Tuat deponent denies the correctmess of &
al].egations of para 19 and 20 of counter atfidavit.
The petitioner deponent reitariates allegations
G | ' |
of para- @'a' to 'g' of the claim petition any thing to the

contrary is denied.

S\ Y
Lucknow Dated:=- 'ZZTG\ o) 9
: Augus t|,1991. Deponent.
Veritication.

L, the atove named deponent do hereby verify
that the contents of para 1 to 10 or the rejoinder atfidavia

are true to my own kmowledge. No part of this afridavit is
N adem
talse and nothing material fact has,concealed so help me

God.

| | AT,
Lucknow dated:- %;\;gﬁ \
August |2, 94 - Deponent.
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1, identify the deponent wko has signed
I '

J ' S o
betore me and is also personally known to me

\
:

!

o ] /\WM

Clerk to fri Hari Nath Tilnari,Advocatew
i
Luckpow dated’= !

-

\
August( ,1991. "

So lemnly arfirmed nlefore me by the deponent !

4

bhis day ot " 1991 :

‘_ S at | a.m./‘p.m.v wh'o!!aas been iden'ti‘tieé by
b.m:l\i ‘\O/\H\‘ - -

who fs icensifed by

3 n]g)
Clet" 1o Shiri

..... ' |
iht‘.\'es =~. -~ W \} @ﬂ&&mch Court Lucknow Bench, Iucknowe

seponemt & O : % ) 1

e this aﬁ'

' Smmwmerk "co Sri Hari Nath Tilhari,Advocate

*o"aanf

xmzmi have satlsned myself by examining the deponent that

e understandsthe ‘col\ntents of this atfidavit which have
7 Qd}'{ﬂa; , .
mfReino: !
been read over and explained to him by me.

—

RV

i
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ﬁn'// QL NEms )us/lv‘;

D Lyngt. (< frw” /2

VERSUS

- | Lormn Rl o 3

AL B e AP AP

QA No. 23D of 19575 )

’ - | . B . D NATEA LK 2
I/We the undersigned do heruby nominate and appoint Shri.. % /W?}rﬁé// 4

. and Shrie...esueennn FANSHTE L0215 %@ﬁf@wp@y? v@qc 0 42,

Cereerimmrerracans S5astsnniass snsias ainn nanssensinn et nane e teseesnt sttt trseartieesanas }\dvocaic, to

be counsel in the above matter, and for me/us and on my / our behalf to appear, plead, act
and answer in the above Court or any Appellate Court or any Court to which tne business
is transferred in the above matter, and to sign and file petitions, statements, accounts,
exhibits, compromises or other documents whatsoever, in connection with the said matter
arising there from, and also to “apply for and receive all documents or copies of documemsv,
depositions, etc, etc, and to apply for issue of summons and other writs or subpoena and
to apply for and get issued any arrest, attachment or other execution, warrant or other and
_~ to conduct any proceeding that may arise thereout and to apply for and receive payment of
‘ - anyor all sums or submit the above matter to arbitration.

“Provided, however that if any part of he Advocate’s fee remains unpaid before
the first hearing of the case or if any hearing of the case be fixed bedond the limits of the
 town, then, and in such an event my / our said advocate shall not be bound to - appear
before the court and 1f my/our sa d advocate doth appear in thesaid case he shall be entitied
to an outstation fee and other expenses of travelling, lodging, etc  Provided ALSO that if
the case be dismissed by default, or if it be proceeded ex parte, the said advocate (s) shall
not be held responsible for the same. And all whatever my / our said advocate (s) shall
lawfully do, I do nere by agree to and shall in future ratify and confirm.

ACCEPTED : - el

QQ‘U’L NQT"\/TC

- e o o vt o e Advocate - Signature of CllentQ.\(aﬁ s e o e e b

See Gl S04 G GID Gwe S0P U4 SUd 204 YO FER obe GPE GUY S0W SEw me
he we WIS 08 GBS v GUS Guv Gpe SWe G GHn SGe AN BEE Gt W SEe

2. .-—.--.‘-..“.....-..-AdVOCBtG . --.-c-—.--—-no—---‘—-——..-‘-—
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. [a1)] adare sl -1 a'*'l'aaﬂ‘q‘

. - afgadr
‘ )
( (fewz) g A (adare)
’ =~ vVvvvJ
. . . , _;Qh,(:‘m/{ '&L(i‘ .
o Ko b Gy M e
qFeHT Ho {l‘ﬂ a1 .‘l; \__L/ I 2 o . £
© ' 1,

gic fay  wrew ¥ aw AR ¥ W o Fo WGN gEABT FrEnE
gqc et afggE@r Wik @R ¥@s J,  fEm- qefi’e

axEgr,  Adeed wewT feRwr @ @@ ¥R Wl A 3vesy
e ZIERIE ATAT A, q¥ &L 7. P00l

(7)) # oo ase g &3 Sfer (59707) w1 W fad A
i) g i ga ywear # FRIA AGIRYT ¥F AT AT GHIT FIA A 7
. ) Geat 7 SETERE T TEAET DL AT A FOA g & At Avard
P ) a1 g T ¥ femdy Td FUF A TN TG AR AT AT
) g haTe T g1 Afa FATUA gATd R ¥ gAr A1 99w
)‘) geaTeR ¥ qIfEd FT ST TGP H AT AHLAT TB1F AT H1E AT
st & a1 Zard an faued (FAwret) w1 afew fan gan T
ST AT ZAIR FEATER FA (IFq@dt) e ¥F av 97 fagma a3
FAT TR I N TS qg T FIAAE AR qE1 T G AN
it & ag Wit EF AT g B @AM AT av el e
ORI A AT TG ST AFEAT W Gt F o e MR fgeris
GaaT ot Srar § sawt freRard AR a9 a3 Al it el a7
gerwaTr fae faar s K@ o a9T 9% 1 93

Herdoi 241081




CIRCUIT BENCH

Gandhi Bhawan ,Opp. Re51dency,Lucknow
*X—**-)(-**

1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

No.OA/TA/ . 5}}47;’.. A . dated the= ﬁﬁji/_je

Regi%tw_n'mn ------- of 1990

 RATEEDRA FPRESAR

RESPONDENT

WK OF INDIA & OTHERS

3. wm CPINCIA MIMISTRANY OF CO'PKEICATION YHEOUGH XTS BES DELNI.
2. SUPRINTEEDEET OF FCST OFFICES MANDOY

VERSES | (F/ %
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<. 3s ASCISTANT SUPRIRTSALERT GF VOBT OFFICE.SUR.DIVISICEAL CARDILA BANOIL.
8. SURLDIVISIONAL IKSPECTOR (CENTRAL) 0BT OFFICK BASDOX.
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If no appearance is made on your behalf by yourseif

on your.behalf in the said application, it will be heard
and ‘decided in your absence. |

= your pleaser or -by some on duly authorised to act and gplezad

Given under my hand and the seal of the Tribunal this

2 ] _day of | ) 1990,
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